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(ix) SanrraTION IN  TRANS-YAMUNA
Coromnies, DELHI 10 CHECK OUTBREAK
OF CHOLERA AND MALARIA,
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(x) NATIONALISATION oF M/s. CaARTER
PooLER AND Co. Lrp,, CALCUTTA.

SHRI MUKUNDA MANDAL: (Ma-
thurapur): The issue of nationalisa-
tion of M/s. Carter Pooler and Co.
Pvt, Ltd. Calcutta is pending for a long
period. In this conneetion 1 like to
draw the attention of the House thab
the Former Defence Minister wrote
a letter to the West Bengal Govera-
ment that the draft proposal for
nationalisation of the Company was

ducing a Bill in the New Lok Sabha
subject to the decinion of the new
Government etc. Since then many
Members of Parllament and the Em-

13.25 hrs,

SPECIAL BEARER BONDS (IMMU-
gIT:,'ES AND EXEMPTIONS BILL—
on

MR. DEPUTY-SPEAKER: The
House will now take up the follow-
ing motion moved by Shri R, Vemn-
kataraman on the 18th March, 1881.
namely:

“That the Bill to provide for
certain immunities to holders of



